e 10™-14™ AUG, 2026

Manupatra
Weekly wrap

25 16 20 17 o1

Case Laws Covered News Covered Notification Updates International Updates Al Use Case

CASE LAWS

| ARBITRATION

Supreme Court: Unsuccessful party can seek post-award Section 9 relief in exceptional
cases

National Projects Construction Corporation Ltd. Vs. Ishvakoo (India) Pvt. Ltd., Dated: 11.08.2026,
(MANU/SC/0838/2026; 2026 INSC 828)

The Supreme Court has observed that interim relief under Section 9 of the Arbitration and
Conciliation Act, 1996, may be granted at the instance of an award debtor to prevent unjust
enrichment through a bank guarantee and preserve the efficacy of a pending Section 34 challenge.

| BANKING

Supreme Court: Interest accrued in suspense account after NPA classification is
recoverable as debt

Punjab National Bank Vs. M/s. Shree Jyoti Education and Management Trust World and others,
Dated: 12.08.2026, (MANU/SC/0864/2026; 2026 INSC 836)

The Supreme Court has observed that interest credited to a suspense account after a borrower’s
account is classified as an NPA remains part of the “debt” due and is recoverable by banks while

calculating the borrower’s outstanding dues.

10 Aug- 14 Aug 2026 JZf manupatra



| cAPITAL MARKET

Supreme Court: Trading while holding confidential information indicates insider trading

Securities And Exchange Board of India Vs. Rajeev Vasant Sheth & Ors., Dated: 11.08.2026,
(MANU/SC/0837/2026; 2026 INSC 826)

The Supreme Court has observed that mere possession of Unpublished Price Sensitive Information
(UPSI), coupled with trading in securities during the UPSI period, is sufficient to attract the
presumption of insider trading under the SEBI (Prohibition of Insider Trading) Regulations, 2015.
The Bench set aside the Securities Appellate Tribunal order and allowed SEBI's appeal, restoring the
regulator’s order against the promoters of Tara Jewels Limited, who had sold substantial portions of
their shareholding while in possession of adverse unpublished financial information about the
company, thereby avoiding potential financial losses.

| civiL

Supreme Court: Legal heirs cannot claim residential property exemption under Section
60(1)(ccc)

Sheela Gehlot Vs. Mohini Hardayal Singh & Ors., Dated: 14.08.2026, (MANU/SC/0888/2026; 2026
INSC 863)

The Supreme Court has observed that the exemption from attachment of a main residential house
under Section 60(1) (ccc) of the CPC is personal to the judgment-debtor and cannot be claimed by
his legal representatives. The Court further observed that the absence of notice under Rule 2 of the
Second Schedule to the Income Tax Act does not render an auction sale void unless substantial injury
is established. It noted that the legal representatives were already aware of the execution proceedings
and had opportunities to raise their objections. Accordingly, the Court set aside the Madhya Pradesh
High Court’s order and upheld the auction proceedings.

Supreme Court condemns witch-hunting, says superstition continues to override
morality

Balku Oram Vs. State of Odisha, Dated: 13.08.2026, (MANU/SC/0881/2026; 2026 INSC 852)

The Supreme Court condemned witch-hunting, observing that superstition and irrational fear still
undermine constitutional morality. The remarks came while dismissing Balku Oram’s appeal in Puni
Naik’'s 1998 murder, after she was accused of witchcraft and fatally assaulted.

Supreme Court: Composite appeal against common judgment is maintainable

Bassanna Since Deceased By LRS. And Others Vs. Bhimanna And Others, Dated: 12.08.2026,
(MANU/SC/0868/2026; 2026 INSC 838)

The Supreme Court has observed that a composite appeal is maintainable against a common
judgment passed in suits instituted by the same plaintiff. The court set aside the Karnataka High
Court judgment, which had interfered with the First Appellate Court’'s decision to entertain a
composite appeal against a common judgment adjudicating two suits filed by the appellant-plaintiff.
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Supreme Court criticizes courts for conducting ‘mini-trials’ in interim injunctions

Shruti Manav Sharma & Anr. Vs. Sunanina Singh & Ors., Dated: 12.08.2026, (MANU/SC/0862/2026;
2026 INSC 843)

The Supreme Court has cautioned against conducting mini-trials while deciding temporary
injunction pleas, directing courts to limit their findings to prima facie cases, balance of convenience
and irreparable injury without examining the final merits.

Supreme Court: Separate Appeals Unnecessary Against Common Judgment on Suit
and Counterclaim

Basudev & Ors. Vs. Sanjay Kumar & Ors., Dated: 11.08.2026, (MANU/SC/0841/2026; 2026 INSC 831)

The Supreme Court has observed that a composite appeal under the Code of Civil Procedure is
maintainable against a common judgment adjudicating both the original claim and counterclaim, and
that separate appeals are not required.

Allahabad High Court: LPG distributor has no Right to Retain Customers enrolled for oil
firms

Vikramaditya Gas Agencies Vs. Union of India & others, Dated: 10.08.2026, (MANU/UP/1993/2026;
2026:AHC:166335-DB)

The Allahabad High Court has observed that an LPG distributor has no legitimate expectation to
retain customers enrolled on behalf of Oil Marketing Companies. It upheld the 2025 customer-
transfer policy, noting distributors cannot challenge agreed terms allowing curtailment of their
customer base.

Kerala HC: NGO Funding Peaceful Protests Can't Justify FCRA Renewal Denial

Kerala Social Service Forum Vs. Union of India & Ors., Dated: 11.08.2026, (MANU/KE/2392/2026;
2026:KER:61621)

The Kerala High Court has granted relief to two NGOs whose FCRA renewal applications were rejected
by the Centre based on an Intelligence Bureau report alleging that they funded protests at Vizhinjam
Port and diverted funds through other NGOs.

| crRIMINAL

Supreme Court: Explains four-step test to quash criminal cases using defence material

Rahul Vs. State Of Uttar Pradesh and Another, Dated: 11.08.2026, (MANU/SC/0842/2026; 2026 INSC
825)

The Supreme Court has observed that criminal proceedings may be quashed at the pre-trial stage
in exceptional cases based on unimpeachable defence material or official records showing that
continuing the prosecution would amount to an abuse of the court’s process. The Court laid down a
four-step test: first, the defence material must be reliable and of sterling or impeccable quality;
second, it must effectively disprove or rule out the allegations against the accused; third, the material
must remain uncontroverted by the prosecution or complainant; and fourth, allowing the trial to
continue despite such material must amount to an abuse of the process of court and serve no purpose
in the interests of justice.
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Supreme Court: Acquits manin minor rape case, flags HC's medical evidence lapses

Ram Singh Vs. The State Of Himachal Pradesh, Dated: 11.08.2026, (MANU/SC/0839/2026; 2026 INSC
830)

The Supreme Court has restored Ram Singh’s acquittal in the case involving allegations of rape of a
five-year-old girl, setting aside the Himachal Pradesh High Court’s contrary judgment after finding that
it had failed to properly consider the medical and forensic evidence on record.

Bombay High Court: Minor’s inability to describe sexual act no ground to reject her
testimony

The State of Maharashtra vs. Anil Shridhar Gaikwad, Dated: 10.08.2026, (MANU/MH/5516/2026;
2026:BHC-AUG:34854-DB)

The Bombay High Court has observed that a minor rape victim'’s testimony cannot be rejected merely
because she could not properly describe the sexual act. It reversed the trial court’s acquittal of Anil
Gaikwad and convicted him in the 2012 case involving the six-year-old victim.

Delhi HC: Affirms Teacher's POCSO Conviction, Urges Schools to Encourage Children to
Speak Up

Netram Kumar Vs. The State of NCT of Delhi, Dated: 12.08.2026, (MANU/DE/5750/2026;
2026:DHC:6553)

The Delhi High Court has observed that educational institutions must make children conscious of
their rights and create a supportive environment where they can freely report conduct that leaves
them feeling threatened, uncomfortable or unsafe.

Allahabad High Court: Further investigation permissible even after final report is
accepted

Anurag Dubey @ Dabban Vs. State of U.P. and Another, Dated: 10.08.2026, (MANU/UP/1992/2026;
2026:AHC:166252)

The Allahabad High Court held that acceptance of a final report does not bar further investigation
under Section 173(8) CrPC. It also clarified that an accused has no right to be heard during
investigation or challenge how police conduct further investigation.

| DIRECT TAXATION

Delhi High Court: Courts cannot judge sufficiency of material for issuing look out circular

Income Tax Dept. Vs. Vikas Chaudhary and Ors., Dated: 12.08.2026, (MANU/DE/5759/2026;
2026:DHC:6605-DB)

The Delhi High Court has observed that courts cannot sit in appeal over the subjective satisfaction
of an authority issuing a Look Out Circular and cannot examine whether sufficient material existed
to justify the LOC.
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| FAMILY

Delhi High Court: Wife's interim maintenance cannot be based solely on husband’s
income

X Vs. Y, Dated: 11.08.2026, (MANU/DE/5706/2026:2026:DHC:6515)

The Delhi High Court has observed that a Family Court cannot grant interim maintenance to a wife
solely based on the husband’s income while overlooking other relevant factors. The court noted
that even where the husband is financially well-off, it must consider the cumulative circumstances of
both parties and strike a balance between their rights and liabilities while giving effect to the object of
Section 125 Cr.P.C.

I GOODS AND SERVICES TAX

Delhi High Court: Insolvency professionals must collect & deposit GST even if they are
advocates

Kanwal Chaudhary Vs. Insolvency and Bankruptcy Board of India & Ors., Dated: 13.08.2026,
(MANU/DE/5779/2026; 2026:DHC:6587-DB)

The Delhi High Court has ruled that advocates serving as insolvency professionals must register
under GST, collect tax from service recipients and remit it to the government under the forward
charge mechanism governing insolvency professionals.

Supreme Court: S.69 GST arrest order with “reasons to believe” must precede arrest
Union Of India Vs. Sunil Biyani, Dated: 12.08.2026, (MANU/SC/0866/2026; 2026 INSC 849)
The Supreme Court has observed that arrest under Section 69 of the CGST Act cannot be made

unless the order containing the “reasons to believe” is communicated to the person concerned
beforehand, making such communication mandatory.

| INsoLVENCY

Supreme Court: Uncrystallized Contractual Damages Not an Operational Debt under
Section9IBC

Srinivasa Reddy Velagala Vs. Sravanthi Infratech Pvt. Ltd, Dated: 12.08.2026,
(MANU/SC/0872/2026; 2026 INSC 835)

The Supreme Court has observed that damages arising from a breach of contract do not constitute
“operational debt” under the Insolvency and Bankruptcy Code, 2016, unless the claim has been
adjudicated and crystallized by a competent court.

Case Laws
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| LimiTATION

Supreme Court: Winding-Up Proceedings Period Cannot be Excluded under Section 14
Limitation Act

Mageba Bridge Products Private Limited Vs. M/s. Trade Centre, Dated: 12.08.2026,
(MANU/SC/0867/2026; 2026 INSC 839)

The Supreme Court has observed that the period spent pursuing winding-up proceedings cannot
be excluded under Section 14 of the Limitation Act, 1963 for filing a recovery suit, as the reliefs
sought in the two proceedings are fundamentally different.

| MOTOR VEHICLE

Supreme Court: Legal heirs can claim motor accident compensation even without
financial dependency

Sameem Begum And Others Vs. K. Venkat Swamy and Another, Dated: 14.08.2026,
(MANU/SC/0890/2026; 2026 INSC 864)

The Supreme Court has held that a legal representative of a motor accident victim can claim
compensation even without being financially dependent on the deceased. The court observed
that "Every legal representative who suffers on account of the death of a person because of a motor
vehicle accident has a remedy for realisation of compensation to be paid under different heads."

| POWER AND ENERGY

Supreme Court: Electrocution deaths attract strict, not absolute liability

Karnataka Power Transmission Corporation Limited Vs. Rekha & Ors. Dated: 12.08.2026,
(MANU/SC/0863/2026; 2026 INSC 847)

The Supreme Court has observed that electricity authorities face strict, not absolute liability for
electrocution deaths or injuries. The court further observed that “to impose strict liability would be
more appropriate, for not in all cases can it be said that the electricity boards are liable. The transmission
of electricity is undoubtedly inherently dangerous. Those who carry out the inherently dangerous
activity should bear the burden, and the State is no exception to that rule. Such enterprises operate on a
loss distribution mechanism i.e. they are in the best position to spread the loss incurred through
insurance or higher prices, as the case may be. It can also be said that they are expected to factor in
these possibilities. It is for these reasons that they are liable to compensate the injured/deceased
irrespective of any fault on their part, provided that none of the exceptions to the rule of strict liability
apply to the case at hand.”
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| sERVICE

Supreme Court: Retired judges in central industrial tribunals not entitled to pay parity
with other members

R.K. Yadav & Anr. Vs. Union of India and Others, Dated: 12.08.2026, (MANU/SC/0860/2026; 2026
INSC 848)

The Supreme Court has rejected ex-judicial officers” demand for pay parity with members of other
National Tribunals, holding that re-employed Presiding Officers of Central Industrial Tribunals
could be treated as a distinct class for determining their pay scales.

Supreme Court: Enquiry needed before dismissal for suppressing criminal antecedents

Shatrughn Yadav Vs. The Fertilizers and Chemicals Travancore Ltd. (F.A.C.T.) And Others, Dated:
11.08.2026, (MANU/SC/0843/2026; 2026 INSC 829)

The Supreme Court has observed that an employee’s disclosure of criminal antecedents after
joining service does not automatically warrant dismissal. The employer must conduct an enquiry
to determine whether the suppression was deliberate and record a finding that continued
employment is unfeasible.
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NEWS IN BRIEF

| BANKING

13.08.2026 The Parliament has passed the Bankers' Books Evidence Act, 2026, paving the
way for a modern legal framework to replace the colonial-era 1891 law, with digital
and electronic banking records now recognised as admissible evidence in legal
proceedings.

| civiL

14.08.2026 The National Co-operative Development (Amendment) Act, 2026 has been
passed by Parliament to amend the National Co-operative Development
Corporation Act, 1962, to strengthen the functioning and role of the National Co-
operative Development Corporation in promoting and supporting the development
of co-operatives in India.

11.08.2026 The Parliament has passed the Supreme Court (Number of Judges) Amendment
Act, 2026, expanding the top court's sanctioned strength by four judges, from 33
to 37 (excluding the Chief Justice of India).

10.08.2026 The Rajasthan High Court took suo motu cognizance of structural defects in its
Jodhpur building after IIT Bombay warned that the 21-metre-high Central Dome
was at imminent risk of collapse, posing grave danger to people on the premises.

| consTITUTION

14.08.2026 The Kerala (Alteration of Name) Act, 2026 has been passed by Parliament to
provide a legal framework for the alteration of names of individuals in Kerala and to
regulate the procedure for officially recording such name changes.

10.08.2026 The Delhi High Court has dismissed challenges to the constitutional validity of the
proviso to Section 3(1) and Section 72(c) of the Black Money Act, 2015 holding
them to be a “subterfuge to obviate prosecution,” and imposed costs of Rs. 20,000
on each petitioner.
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| cRIMINAL

12.08.2026 The Bombay High Court has directed the ED and SBI to verify whether Vijay
Mallya’s debts and liabilities had been cleared using proceeds recovered from his
movable assets attached by ED, following a claim made by his counsel.

The Tripura High Court has declined to quash criminal proceedings against
content creator Madhabi Biswas Chakraborty over allegedly derogatory online
posts, holding that FIRs and charge-sheets need only prima facie establish the
alleged offences at this stage.

10.08.2026 The Bombay High Court has quashed an FIR against three housing society
members who fabricated COVID-19 negative RT-PCR reports to bypass security
protocols, noting that the conduct occurred amid lockdown exigencies and
extraordinary restrictions.

The Madras High Court has directed journalist Nakkeeran Gopal to appear before
police in a promoting enmity case, holding that an accused cannot seek a blanket
“no harassment” order against police action.

| cYBER LAWS

12.08.2026 A Chandigarh court has ordered Meta to take down a morphed Al-generated video
of Punjab MLA Sukhpal Singh Khaira from Facebook and Instagram, finding prima
facie grounds for an injunction against the allegedly defamatory and objectionable
content.

| DIRECT TAXATION

10.08.2026 The Income Tax Appellate Tribunal has granted partial relief to BBC Global News
Limited in six appeals, holding that only 12% of its advertisement receipts should be
treated as taxable profit attributable to Indian operations instead of 15%.

| EDUCATION

10.08.2026 The Bombay High Court has ruled that the Supreme Court’s one-time relief against
exam denial for attendance shortage extends to law students across all semesters,
not merely those in their final year.

| ELECTION

11.08.2026 The Madras High Court has rejected a challenge to Colachel MLA Tharahai
Cuthbert’s election, observing that a candidate’s expectation of securing more
votes due to public service cannot, by itself, raise doubts over the counting process.

News in Brief
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| HUMAN RIGHTS

12.08.2026 The Supreme Court has handed over the probe into a 34-year-old man's custodial
death in Chhattisgarh to the CBI, noting the delayed FIR registration, and directed
payment of ¥25 lakh compensation to his family.

I LABOUR AND INDUSTRIAL

13.08.2026 The Parliament has passed The Micro, Small and Medium Enterprises
Development (Amendment) Act, 2026, introducing changes to the legal
framework governing micro, small and medium enterprises (MSMEs)

News in Brief
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(@\ NOTIFICATION UPDATES
CENTRAL

I RESERVE BANK OF INDIA

Press Release No.: 2026-2027/877, Dated: 12.08.2026, MANU/RPRL/0503/2026

The Reserve Bank of India (RBI) has released the draft ‘Interest Rates on Loans and Advances
Directions, 2026’ for public comments. The draft seeks to establish a harmonised framework for the
determination of interest rates on fixed and floating-rate loans across various regulated entities.
Regulated entities, stakeholders and members of the public may submit their comments/feedback
on the draft Directions on or before 11.09.2026.

I SECURITIES AND EXCHANGE BOARD OF INDIA

Circular No.: HO/47/16/14(1)2026-MRD-POD1/1/18580/2026, Dated: 12.08.2026,
MANU/SMIS/0063/2026

SEBI has revised the provisions related to the Z-score for stress testing in the Commodity Derivatives
Segment, reducing the Z-score threshold from 10 to 5 to facilitate ease of doing business. This
change is based on stakeholder feedback and recommendations from the Risk Management Review

Committee.

Circular No.: HO/17/11/24(1)2026-DDHS-POD1/1/18526/2026, Dated: 11.08.2026,
MANU/SMIS/0062/2026

The Securities and Exchange Board of India (SEBI) has amended the regulations for municipal debt
securities, including changes to the face value of securities, the introduction of a two-step escrow
account mechanism for pooled finance vehicles, and revised timelines for financial result
submissions. These amendments aim to enhance investor protection and streamline the regulatory
framework for municipal debt securities.

I MINISTRY OF FINANCE

Notification No.: 69/2026-Customs (N.T.), Dated: 10.08.2026, MANU/CUSN/0069/2026

The Central Board of Indirect Taxes & Customs has amended the notification from 2001, updating
tariff values for various goods including palm oil, soya bean oil, brass scrap, gold, silver, and areca
nuts. The changes maintain existing tariff values and will be effective from 11.08.2026.

I MINISTRY OF COMMERCE AND INDUSTRY

Trade Notice No.: 20/2026-2027, Dated: 12.08.2026, MANU/DGFT/0147/2026

The Ministry of Commerce and Industry is seeking comments on a Draft Standard Operating
Procedure (SOP) for reporting Inward Remittance Messages related to NBFC Factors. This initiative
aims to enhance transparency and streamline the export remittance reconciliation process,
allowing stakeholders to provide feedback within 30 days.
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Trade Notice No.: 18/2026-2027, Dated: 10.08.2026, MANU/DGFT/0145/2026

The Ministry of Commerce and Industry's DGFT is reviewing the utilization of allocated wheat
export quotas and assessing the need for further allocation. Exporters must submit utilization details
and requests for additional quantities by a specified deadline, with potential reallocation based
on usage and documentation. Non-compliance may lead to reallocation and future restrictions

Press Information Bureau, Dated: 10.08.2026, MANU/PIBU/1010/2026

The Directorate General of Foreign Trade (DGFT) has eliminated the need for physical duty
payment challans for Export Obligation Discharge Certificate applications under the Advance
Authorisation and Export Promotion Capital Goods Schemes. This change, facilitated by DGFT-
ICEGATE API integration, allows for direct access to authenticated customs duty payment
records, streamlining the process and reducing compliance burdens for exporters.

I MINISTRY OF CORPORATE AFFAIRS

Notification No.: GSR725(E), Dated: 12.08.2026, MANU/DCAF/0023/2026

The Companies (Indian Accounting Standards) Amendment Rules, 2026, update Indian
Accounting Standards (Ind AS) to enhance financial reporting by aligning with international
standards. Key changes involve hedge accounting, contracts related to nature-dependent
electricity, and the classification and measurement of financial instruments.

Press Information Bureau, Dated: 12.08.2026, MANU/PIBU/1026/2026

The National Company Law Tribunal (NCLT) has launched e-Inspection and e-Certified Copy
Services to enhance accessibility and efficiency in accessing judicial records. This initiative is part of
NCLT's broader digital transformation efforts, including improved case management and
reduced pendency through data-driven mechanisms.

I MINISTRY OF EDUCATION

Press Information Bureau, Dated: 10.08.2026, MANU/PIBU/1016/2026

The Supreme Court mandated the Teacher Eligibility Test (TET) as a minimum qualification for
teachers under the RTE Act, extending the deadline for compliance to 2028. It also allowed
teachers with less than five years of service remaining to continue without TET qualification but
restricted their promotion eligibility.

I MINISTRY OF HEALTH AND FAMILY WELFARE

Press Information Bureau, Dated: 11.08.2026, MANU/PIBU/1021/2026

The Union Health Ministry has issued comprehensive guidelines to promote safe and evidence-
based use of regenerative medicines, supported by the Department of Biotechnology and ICMR
through research and innovation. Various guidelines have been established for stem cell therapy,
umbilical cord blood banking, hematopoietic cell transplantation, and gene therapy product
development. The Department of Health Research facilitates biomedical research and clinical
trials, while the Central Drugs Standard Control Organization regulates regenerative medicine
products.
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Notification No.: RCD-09002/1/2026-Regulatory- FSSAI, Dated: 10.08.2026,
MANU/HFAM/0130/2026

The Food Safety and Standards (Packaging) Amendment Regulations, 2026 introduces specific
packaging requirements for pan masala, directly affecting manufacturers, packers and businesses
involved in its packaging and distribution. Under the Food Safety and Standards Act, 2006,
permitted packaging includes paper, paper board, cellulose and other naturally derived materials,
provided they are completely free from plastics, synthetic polymers, copolymers, laminates,
aluminium foil and metallised layers; tin and glass containers are also permitted. This may require
businesses using plastic-containing laminates, metallised packaging or composite materials to
redesign packaging, change materials and review supplier specifications.

I MINISTRY OF MICRO, SMALL & MEDIUM ENTERPRISES

Press Information Bureau, Dated: 11.08.2026, MANU/PIBU/1018/2026

The Ministry of MSME and DPIIT have signed an MoU to enhance the commercialisation and global
market access of India's Geographical Indication (Gl) products. This collaboration aims to integrate
Gl products into digital commerce platforms and promote them at trade expos, supporting local
artisans and strengthening the One District One Product ecosystem.

I MINISTRY OF PETROLEUM AND NATURAL GAS

Resolution No.: M-12043(11)/56/2025-OMC-PNG, Dated: 10.08.2026,
MANU/PETR/0020/2026

The amendment significantly changes the compliance and financial framework for entities authorised
to market motor spirit (MS) and high speed diesel (HSD), affecting private fuel marketers, bulk
marketers and PSU oil marketing companies. Entities must now provide alternate-fuel facilities at
prescribed retail outlets, meet remote-area outlet obligations and comply with enhanced
documentation, marketing-plan and bank guarantee requirements. New applicants must pay a ¥25
lakh non-refundable application fee, while bulk marketers must additionally pay ¥15 crore as an
authorisation fee. Remote-area shortfalls may attract financial exposure of ¥3 crore per outlet,
while failures relating to alternate-fuel facilities or unauthorised or excess retail outlets may attract ¥10
lakh per outlet penalties. Entities must also submit annual net-worth statements with audited
accounts and supporting affidavits by 30 June, maintain required bank guarantees and meet
specified timelines for licences, supply agreements and commissioning evidence. Businesses should
immediately review their authorisation, retail outlet and marketing plans against the revised
requirements, assess applicable financial exposures and establish systems to meet the prescribed
reporting and commissioning timelines.

I MINISTRY OF PORTS, SHIPPING AND WATERWAYS

Press Information Bureau, Dated: 11.08.2026, MANU/PIBU/1019/2026

India has become the world's leading ship recycling nation, with significant growth in market
share and recycling volume. The Alang-Sosiya cluster is central to this success, supported by
comprehensive legislation and alignment with international standards. The sector contributes to
resource security, economic growth, and environmental sustainability, reflecting India's
strengthened global standing in ship recycling.
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I PIB BACKGROUNDER

Press Information Bureau, Dated: 12.08.2026, MANU/PIBU/1027/2026

The Tribunals Reforms Bill, 2026 aims to create a more independent and transparent tribunal
system in India by establishing a judiciary-led National Tribunals Commission to oversee
appointments and functioning. It seeks to reduce executive discretion, enhance accountability,
and address issues related to appointments, tenure, and functioning of tribunals, aligning with
Supreme Court directives.

STATE

| LABOUR

Notification No. S.0.40., Dated: 12.08.2026, MANU/SNRJ/0128/2026

The Code on Wages (Rajasthan) Rules, 2026 introduce uniform requirements on minimum wages,
working hours, wage deductions, employee records and wage slips, while placing additional
payment responsibilities on establishments engaging contract labour. Employers must maintain
prescribed registers for five years, issue wage slips before payment, file annual returns
electronically and comply with revised working-hour and rest-day requirements. Businesses
should update payroll, HR records, contractor arrangements and compliance systems from the
Rules’ effective date.

Notification No.: S.0.41, Dated: 12.08.2026, MANU/SNRJ/0127/2026

The Industrial Relations Code, 2020 rules in Rajasthan strengthen employer responsibilities for
maintaining electronic labour records, supporting trade-union recognition and verification
processes, and complying with prescribed procedures for industrial disputes and workforce
representation. Employers may also need to facilitate secret-ballot verification and provide
relevant employee records to authorities. Businesses should update labour documentation, digital
record systems and internal processes to align with the new Rajasthan Industrial Relation Rules,
2026 and prescribed timelines.

Notification No.: S.0.224, Dated: 10.08.2026, MANU/SNLD/0072/2026

The Code on Social Security (Ladakh) Rules, 2026 introduce stringent compliance mandates for
regional establishments, replacing legacy labour regulations. Employers must adopt digital
records, maintain specialized registers, and adhere to strict timelines for gratuity nominations
and maternity claims. Additionally, the framework requires reporting job vacancies to Career
Centres fifteen days before deadlines and filing unified annual returns by February 1. Employers
should immediately audit HR databases, update employee nomination records, and configure
systems for seamless electronic statutory reporting.

Notification Updates
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I LAW AND LEGISLATIVE AFFAIRS

Notification No.: 7635-160-Twenty One A (P), Dated: 10.08.2026, MANU/SNRJ/0128/2026

The Madhya Pradesh Code on Empowering Workspaces (Shram Shakti Sanhita), 2026, assented
to by the Governor on 07.08.2026, introduces lifetime, intimation-based establishment
registration, digital compliance, enhanced workplace safety requirements, women'’s night-work
safeguards and self-disclosure mechanisms, while replacing several State labour laws. Non-
compliance may attract penalties up to ¥1 lakh, although procedural lapses generally receive a
rectification opportunity. Businesses should update registrations, labour records, safety systems
and workplace policies before the Code’s notified commencement date.
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INTERNATIONAL UPDATES

y
\&"p)
| AUSTRALIA

Crime

Australian court clarifies when interference with property amounts to criminal damage

The High Court of Australia has clarified that merely making property temporarily unusable does not
automatically amount to criminal damage under New South Wales law. The issue arose from Grajewski v
Director of Public Prosecutions (New South Wales)( [2019] HCA 8), involving a protester who attached
himself to a coal-loading machine at the Port of Newcastle and prevented it from operating for about 2
hours. Although the machinery could not be used during the protest, it had not been physically
damaged, altered or destroyed. The High Court therefore rejected the argument that loss of functionality
alone was sufficient to establish damage. The relevant offences are contained in Division 2 of Part 4AD of
the Crimes Act 1900 (New South Wales), with section 195 providing a maximum penalty of 5 years'
imprisonment for the basic offence. The decision is significant because the legislation does not expressly
define the term “damage”, leaving its precise meaning to judicial interpretation.

Energy and Natural Resources

Queensland proposes wider powers to accelerate strategically important projects

Queensland has introduced the State Development and Public Works Organization (Critical Minerals) and
Other Legislation Amendment Bill 2026 to speed up the development of projects considered important to
the State. The proposed legislation would amend the State Development and Public Works Organization
Act 1971 and establish a framework for declaring State strategic projects. Projects meeting specified
economic, environmental or social significance criteria could receive access to additional government
facilitation measures. These measures include State significance notices, modification orders,
compulsory acquisition powers, enabling works powers and expanded strategic infrastructure
easement powers. State significance notices would also allow the Minister to intervene in specified
approval processes and require decision-makers to consider matters identified by the Minister.

Information Technology and Data Protection

Australian privacy regulator issues updated guidance on facial recognition technology

The Office of the Australian Information Commissioner has released updated guidance for organization's
considering the use of facial recognition technology in high-volume public locations such as retail
premises. The guidance incorporates findings from the Administrative Review Tribunal concerning
Bunnings' use of facial recognition technology and provides greater clarity on when consent may be
required for collecting sensitive biometric information. Organizations are advised to establish strong
privacy governance and risk management arrangements, including documented privacy impact
assessments. The guidance also stresses that biometric information should only be collected where there
is a lawful and reasonably necessary basis, with individuals given appropriate notice about its collection.
Organizations must further address risks relating to accuracy, bias and discrimination and maintain
appropriate safeguards against misuse, loss and unauthorized access.

International Updates
10 Aug- 14 Aug 2026 IZf manupatra




Patents

Australian patent examination guidance revised for computer-implemented inventions

The Australian Patent Office, operating under IP Australia, has revised its examination guidance for
computer-implemented inventions following stakeholder feedback on its earlier 2026 framework. The
changes follow the Full Federal Court decision in Aristocrat Technologies Australia Pty Ltd v Commissioner
of Patents [2025] FCAFC 131, which influenced the approach to determining whether computer-
implemented inventions constitute patentable subject matter. The updated guidance was released on 3
July 2026 after a public consultation that received 11 submissions. IP Australia has removed references to
the concepts of a “relevant artificial effect” and “something more”, acknowledging concerns that these
expressions lacked judicial authority. Instead, the guidance focuses on whether an invention involves the
manipulation of an abstract idea or its implementation to produce an artificial state of affairs and a useful
result.

| cHINA
Intellectual Property

China revises integrated circuit layout protection rules with wider protection and stronger
safeguards

China's State Council has issued revised Regulations for the Protection of Layout Designs of Integrated
Circuits, representing the first major overhaul of the framework since its introduction in 2001. The revised
regulations were promulgated on 3 August 2026 and are scheduled to take effect on 15 October 2026.
The amendments add 18 articles and introduce changes concerning the scope of protection, good faith
and punitive damages. Article 3.2 expands protection to include quantum photonic integrated circuits,
reflecting developments in advanced semiconductor technology. Article 9 establishes a good-faith
principle for registration and enforcement of exclusive rights and prohibits rights holders from abusing
those rights in a manner that harms legitimate interests. Article 20 requires registration applications to be
based on genuine creation and prohibits fraudulent practices.

Data Protection
China proposes major changes to national standard governing personal information protection

China's National Cybersecurity Standardization Technical Committee has released a draft revision of GB/T
35273, Data Security Technology - Personal Information Security Specification, for public
consultation. The draft was issued on 17 June 2026 and seeks to update the national standard to reflect
developments following the Personal Information Protection Law of the People's Republic of China. The
proposed revision retains the existing structure while introducing a dedicated chapter addressing cross-
border compliance and conflicts of laws. It also proposes significant changes concerning the
identification and treatment of personal information and sensitive personal information. Additional
changes address the use of artificial intelligence, legal bases for processing information and
organizational governance.

Patents

Chinese authorities highlight malicious intellectual property litigation through 5 typical cases

China's Supreme People's Procuratorate has published 5 typical cases illustrating the authorities' approach
to malicious intellectual property litigation. The cases cover disputes involving utility model patents,
design patents, trademarks and unfair competition. One highlighted matter involved an individual
identified as X, who obtained a design patent for a body-shaping garment and later initiated several
infringement proceedings against businesses selling similar products. The patent had subsequently been
declared invalid by the China National Intellectual Property Administration following an invalidation
request filed by a third party. Despite being aware of the invalidation proceedings, X had continued the
litigation before the patent was ultimately declared invalid.
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| HoNG KONG

Arbitration and Alternative Dispute Resolution
Hong Kong court permits appeal concerning fraud evidence in arbitral award enforcement

The Hong Kong Court of First Instance has granted leave to appeal in proceedings concerning whether
evidence of fraud, collusion or lack of authority arising after an arbitral award may be considered when
enforcement is challenged. In K v. JX [2026] HKCFI 2854, decided on 20 May 2026, and K v. JX [2026]
HKCFI 4344, decided on 31 July 2026, the court considered whether enforcement of a Mainland arbitral
award would conflict with Hong Kong public policy. The dispute involved a settlement agreement
executed on behalf of JX by a former employee who no longer had authority to represent the company.
The court found circumstances suggesting collusion and lack of authority and concluded that
enforcement would be contrary to public policy because it would produce a seriously unjust result.

| yAPAN

Construction

Japan reviews construction enforcement activity and identifies priorities for 2026

Japan's Ministry of Land, Infrastructure, Transport and Tourism has published its review of the
Construction Business Act Compliance Promotion Headquarters activities for fiscal year 2025 together
with its enforcement priorities for fiscal year 2026. The Promotion Headquarters operates through regional
offices and is responsible for gathering information on suspected violations, requesting reports, carrying
out on-site inspections and coordinating with other regulatory authorities. Its field investigators, known as
the Construction G-Men, examine construction businesses particularly in relation to estimates, contracts
and payments under construction work agreements. Where inappropriate practices are identifie

| MALAYSIA

Company and Commercial

Malaysia updates procedures for removing companies from the corporate register

The Companies Commission of Malaysia issued revised guidelines on 14 July 2026 governing
applications to strike companies off the register. The revised framework covers applications made by
directors or members under section 550 of the Companies Act 2016, as well as applications involving
companies that are being wound up. The new guidelines replace the versions issued on 19 April 2019
and became effective immediately on 14 July 2026. Applications and supporting documents under the
revised Directors and Members Striking Off Guidelines must now be submitted through the Corporate
Registry System of the Companies Commission of Malaysia. A further amendment under paragraph 6(k)
prevents a company from applying for striking off where its most recent audited financial statements show
that it has declared or paid dividends.
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| THAILAND
Company and Commercial

Thailand strengthens scrutiny of foreign participation at company registration stage

Thailand's Department of Business Development has introduced stricter measures to identify and prevent
nominee arrangements involving foreign investors at the company registration stage. The concern arises
under the Foreign Business Act B.E. 2542 (1999), where Thai nationals may allegedly hold shares or capital
contributions on behalf of foreign investors to avoid statutory restrictions. Earlier controls focused mainly
on the capital structure presented during incorporation, but authorities identified situations where
ownership or directorship arrangements were altered after registration. The Department of Business
Development has therefore sought to address this weakness through the Central Partnership and
Company Registrar Order No. 2/2569, which establishes criteria and supporting document requirements
for certain registrations and subsequent corporate amendments involving foreign nationals.

| VIETNAM

Company and Commercial

Vietnam expands beneficial ownership rules and introduces new enterprise obligations

Vietnam has issued Decree No. 296/2026/ND-CP, amending and supplementing Decree No.
168/2025/ND-CP concerning enterprise registration. The new decree took effect immediately and
introduces significant changes concerning beneficial ownership, nominee ownership and business
suspension. The ownership threshold of 25% of charter capital or total voting shares remains relevant, but
the method for determining beneficial ownership has been expanded to include direct, indirect and
combined ownership. Individuals connected through organization's, other legal arrangements, family
relationships or contractual arrangements may be considered together when determining whether the
25% threshold is met. The decree also treats all general partners of a partnership as beneficial owners,
regardless of their capital contribution or voting rights.

| usa

Banking

Fannie Mae changes review and reserve requirements for New Jersey condominium and
cooperative projects

Fannie Mae has introduced changes to its lending requirements affecting condominium and cooperative
associations, including projects in New Jersey. Under Lender Letter LL-2026-03, issued on 18 March
2026, the Limited Review process was discontinued from 3 August 2026, meaning eligible projects must
now undergo Full Review or obtain a Waiver of Project Review. The revised framework also affects capital
reserve funding, which is important for associations seeking to maintain eligibility for conventional
mortgage financing. The minimum capital reserve allocation for projects undergoing Full Review is
scheduled to rise from 10% to 15% from 4 January 2027. Associations should therefore examine their
existing reserve studies and funding arrangements ahead of the new requirement.
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Debt Collection

New York City issues guidance ahead of delayed debt collection rule taking effect

The New York City Department of Consumer and Worker Protection has released frequently asked
questions and announced an educational webinar concerning the amended debt collection regulations
known as the SHIELD Rule. The effective date of the amended regulations has been postponed from 1
September 2026 to 1 January 2027, giving regulated entities additional time to adjust their procedures.
The SHIELD Rule applies to various debt collectors dealing with New York City consumers once formal
collection activity begins, while ordinary billing and customer service activities are generally outside its
scope. The rules restrict collectors to 3 communications per account within a 7-day period, subject to
specified exclusions. Electronic communications require direct written consumer consent for each
relevant account and communication method, while validation notices must generally be sent within 5
days of the initial communication.

Accounting and Auditing

United States securities regulator creates specialized unit for accounting and financial reporting
enforcement

The United States Securities and Exchange Commission has announced the creation of a specialized
Financial Reporting and Accounting Unit within its Division of Enforcement. The new unit is intended to
strengthen the agency's ability to investigate financial reporting fraud, accounting misconduct and
auditing violations. It will bring together attorneys and accountants with specialist expertise so that
complex accounting-related enforcement matters can receive dedicated attention. The unit will work with
other divisions and offices of the Securities and Exchange Commission to maintain consistency in the
enforcement of federal securities laws. The initiative is also intended to provide greater flexibility in
responding to changing enforcement priorities while retaining specialized technical expertise.

Contracts

Texas Business Court upholds perpetual payment obligation in Cobalt Falcon dispute

The Texas Business Court has upheld a contractual obligation requiring AXS Investments to make
perpetual monthly payments to Cobalt Falcon following a dispute over the management and control of
an investment fund. In Cobalt Falcon, LLC v. AXS Investments, LLC, (Tex. Bus. 43, No. 25-BC01A-0023)
decided on 14 July 2026, Judge Andrea K. Bouressa granted summary judgment in favour of Cobalt
Falcon on liability and rejected the defendant's remaining affirmative defences. The agreement required
AXS Investments to pay $74,062.45 per month indefinitely, but payments allegedly stopped in
December 2024, resulting in the breach of contract proceedings. Applying Delaware law as the governing
law of the agreement, the court found that Cobalt Falcon had established the necessary elements of
contractual liability, breach and resulting damages.
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